219

[Sbei Indmijit Gupta)

observations whether you agree with
Mr. Mukerjee or not. You are quite
entitled, as you said, to get the Minis
ters version but you said: after petting
the Minister's reply, I will pass it op
to Mr. Besu and if Mr. Bosu is not
satisfled....

MR. SPEAKER: He can speak on it,

SHRI INDRAJIT GUPTA: As the
Speaker of this House, afier getting
the Minister's comments, are you not
gomng to give your own opinion?

MR. SPEAKER:
hearing him,

SHR] INDRAJIT GUPTA: You are
not just a post-office to pass Mr
Bosu's facts to the Mmmster and the
Minister's comments back to him. The
matter has been raised before vou
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SHRI INDRAJIT GUPTA; It 15 only
after that that you will make up your

mind as to whether it is going to be
treated as g matter of privilege?

e e ¢ 3w & e e o
e Gew ¥ oyE ¥ oy
Qg
SHRI PILOO MODY: May I ash

what in your opinien may econstilute
a matter of privilege of this House?

It is only after
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MR. BPEAKER: I have alrepdy ex-
plained it. If I am not up to that, }
will seek your advice. If there is any
precedent elther im this Mouge or ip
the House of Commons. I am pre-
pared to sit with you and I will follow
the same procedure.

SHRI SHYAMNANDAN MISHRA:
Arising out of what has fallen
from your lips, we will certainly try
to quote precedents before you. The
point is whether it is your pleasure to
gay that it is a matter of privilege if
a Minister deliberately and intention-
ally makes a misleading statement.
Please say something about it.

MR. SPEAKER' This was the point
raised by Shri Indrajit Gupta the same
day when I said that I can decide whe-
ther it is dehiberate or not only after
listeming to the Minister and the
Member.
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PAPERS LAID ON THE TABLE
DergNce Seavices Esmmamss, 1973-T4

THE DEPUTY MINISTER IN THR
MBHSTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 8&ir,
on behald of Shri Yeswantrao
Chavan, I beg 10 lay on the Tahle &
copy of the Defance Servises Hati-
ates, 1873-74 (Hindi English
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vergions). [Placed in Library.
No. LT-4475/73].

LAw ComMMISSION'S REPORTS ON ESTATE

DuUTY ON FPROPERTY ACQUIRED AFTER

DEATH AND ON THE RIGHT TO LUE FOR

PENSIONS OF RETIRED MEMBERS OF
PUBLIC SERVICES

THE MINISTER OF STATE IN
THE MINISTRY OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
NITIRAJ SINGH CHAUDHARY
I beg to lay on the Table—

See

(1) A copy of the Fifty-second
Report of the .aw Commis-
sion on Estate Duty on pro-
perty acquired after death.

(2) A copy of the Fifty-third
Report of the Law Commis-
gion on the effect of the
Pensions Act, 1871, on the
right to sue for pensions of
retired members of the public
services,

[Placed in Library. See No LT-
4476/73).

ANNUAL z3C, REPORT OF D V. C, FOR

1870-71 aNp ReviEw AND ANNUAL

Rerorr OF RURAL ELECTRIFICATION
CorroraTION Liap., New DeLr

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I
beg to lay on the Table—

(1) A copy of the Annual Report
(Hindi and English versions)
of the Damodar Valley Cor-
poration along with Audit
Report on the accounts
thereof for the year 1870-71,
under sub-section (§) of
section 45 of the Damodar
Valley Corporation Act, 1048.
{Placed in Library. See No.
LT-4477/73].

{*) A copy each of the following
papers (Hindl and English
verslons) under sub-section
(1) of Bection 619A of the
Companies Act, 1856:—

(1) Review by the GCovern-
ment on the working of the
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Rural Electrification Cor-
poration Limited, New
Delhi, for the year 1971-72.
(ii) Annual Report of the Rural
Electrification Corporation
Limited, New Delhi, for
the year 1871-72 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gene-
ral thereon,

[Placed in Library. See No. LT-
4478/73].

——

APPOINTMENT TO PANEL OF
CHAIRMEN

MR. SPEAKER: I have to inform
the House that under rule 9(1) of
the Rules of Procedure and Conduct
of Businesg in Lok Sabha, I have
nominated Shri 8. A. Kader on the
Panel of Chairman vice Shri R. D.
Bhandare ceased to be Member of
Lok Sabha,

—

PUBLIC ACCOUNTS COMMITTEE
SEVENTY-FIRST REPORT

SHRI SEZHIYAN (Kumbakonam):
I beg to present the Seventy-first
Report of the Public Accounts Com-
mittee regarding action taken by
Government on the recommendations
contained in their Forty-third Report
relating to Customs,

s

STATEMENT RE, SUBMISSION OF
INTERIM REPORTS BY THE
NATIONAL COMMISSION ON
AGRICULTURE

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): Sir, I
beg to lay on the Table § statement
regarding submisgion of Interim
Reports by the National Commission
on Agriculture,

Statement

As Members are aware, the Natio-
nal Commission on Agriculture, set
up hy the Government of India, has



